CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 484 of 1397
Jabalpur, this the 27th day of March 2003.

Hon'ble Mr. Shankerfﬂgju - Member (Judicial)
Hon'ble Mr. R.K. Upadhyaya-¥ember (Admnv.)

1. Shri Girendra Kumar Sahu (Driver)
S/o Shri Dayalu Ram Sahu, . :
Resident of Village =Gulloao,
Via-Arang, Distt. Raipir (M.p.)
(Driver in Reginnal Leprosy
Training and Research Institute
Raipur (M.p.) '

2. Shravan Kumar Verma, Para Medical
Worker, Regional Leprosy Training,
and Research Institute, Raipur (M.8.)

3. Ku. AnitaGon, Ty
Bara Medical Worker, Regiomal -
Leprosy Training and Research : : .
Institute, Raipur (MP), R/o 5,
Lalpur, Raipur (M.P,) :

4. Rajnish Kumar Awadhiya, . )
Computor Operator, Fegional: '%&
Leprosy Training and Research o
Institute, feipur (M.F.) l APPLICANT

(By Advocate- gnri v, Tripathi)
VERSUS

1. Union of India
Through Secretary, Ministry of
Health and Family Welfare, New Delhi

2. The Director Gensral Health Services,
Nirman Bhawan, New Delhi.

. Principal Investigator,
Oflotrial Project,

Regional Leprosy Training and
Research Institute, Lalpur, Raipur (M.F.)-RESPONDENTR

(Ty Advocate Shd B. Dasilva)

ORDER (ORAL)

Mr. Shanker Raju, Member (J):

Applicants through this oa impugn respondents’

termination order dated 28.2.2001 whereby on

closure of the project their service has been
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dispensed with. Applicants have sought quashment

ok this order with direction to regularise them.
\

2+ - Applicants, four in number, in pursuance

of a notification dated 10.8.94 for the posts of
briver, Para Medical workers, Computer Operators
appeatred before the selection committee and were
appointed on contract basis which is liable to be
terminated at any time, without further notice.

Thelr pay scales were also raised. They had been
working in the Regional Laprosy Training and Research
Institute (RLTRI) and continued till their services

are terminated.

3. Learﬁed counsel for applicants stated that

as the Project has not come to an end and the aforesaid
Project is being governed by Ministry of Health their
services are bound to be restored back and be

reqularised as there are sanctioned posts in RLTRI.

4, on the other hand respondents' councel

Sh. B. Dasilva took a preliminary objection as to the
jurisdiction of this court by contending that the
aforesaid project has been created with the financi al
support of the WHO for .the treatment of Leprosy.

The same was started on 14.11.92 and was for a
specific period of 8 years. Having come to an end

in February 2001 applicants have no right to be
further continued or their service extended as per the
terms and conditions of the service. aAforesaid
project has neither been created by the Government nor
Sovérnment have control over services of applicants.
As the work is ceased to exist their services have
rightly been dispensed with and they cannot claim

any right to be continued indefinitely.
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5. W; have carefully considered the rival
contentions of the parties and perused the material

~ on record. assuming the jurisdiction of this court
though the project is not funded by the wWHO and the
Government has control over it, keeping in view the
decision of the Apex Court in State of Hafyana Ve e
Piara singh, 1992 (2) ATC 403 wherein it has been
held that the employees working onh a project do not
have any claim for regularisation and their
continuance is co-terminus with the life of the

Project.

6. As the project has been closed in” February,
2001 we cdo not find any infirmity in the orders passed
by the respondents dispensing with the services of
applicants, as once the work is not available they
cannot be utilised for the same. The oA is, therefore,

focund bereft of merit and is dismissed. No costs.

B S Rafe

(R.K. Upadhyaya) (Shanker Raju)
Member (A) Member (.J)
fsan.’

P . ‘ e SSTi R £2, _('32625/(/((/'0" —

S
Yo

A

LR G &{;-;":; 15 aah;t;:zﬁ & (’\
W
\4~6§





